Between

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

OA.512/96

V. Themas Jeseph

and

1. Unien eof India, rep. by its
Secretary
Min, eof Atemic Energy
Bembay

2. Directer o
Atemic Minerals Divisien
Begumpet
Hyderabad

3, Chief Admn. Acceunts Officer
Atemic Mineral Divisien
Hyderabad .

4. Incharge ‘

Beach Sand & Offshere Inv. Greup
AMD Cemplex
Begumpet, Hyderabad

Ceunsel fer the applicant E
. i

Ceunsel fer the respendents $

-

T o
= -

CORAM

HON. MR. R, RANGARAJAN, MEMBER (ADMN. )

AT HYDERABAD

dt.18-7-96

: Applicant

: Respendents

P.B. Vijayakumar
Advecite

N.R. Devaraj
SC fer Central Gev

t.




. s“\

Judgemdnt

Oral erder (per Hen. Mr. R, Rangarajan, Member (Limn.)

Heard Sri P.B. Vijayakumar fer the applican
and Sri M.R. Devaraj fer the respendents.

2. This OA was filed fer setting aside the imp

[l

ugned

I :
proceedinglggiéﬂgZ§§OI/l(5)/92 dated 9-4-96 (Ann%xure-I)

wherein the appﬁicént was asked te repert fer du
the Ce-erdinater (Drilling)}, K.K. Tanda Prespect,
Parvedula, Dist.| Nalgenda, AP, seen after relief

Beach Sand and Offshere Investigatiens greup and

ty te
p.o.
frem

for

censequential directien te centinue him under Rebponient-4

unit.

3. The case st argued gquite at length and Sri

ﬁevaraj

learned standing ceunsel preduced number of decuments te

sustain his case, After hearing seme time Sri V
kumar, learned Jounsel fer the applicant submitts
he may be permitted te withdraw this case and tal
this issue threugh departmental autherities, He
pefmitted te de se.
4, In view eof tﬁi‘abcve submissi‘h by the lear
ceunsel fer the lapplicant the OA 1is dismissed as

drawn. Ne cests. Cententiens raised in this OA

OV S

{jaya
*d that
e up

is

ned
Vwith-

are net

decided.
(R, Rangarajan)
Member (Admn. )
ﬁwﬂj%£w~°*?
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0s2.512/95,

Copy toiw=

1. Thé‘secretafﬁ, Ministry of Atoemic Energy, Unipn of India;

BRombay. - A p

2."Director, Atomic Minerals Division, Begumpet, Hyd.

3. Chief Admn. éocounts Officer, Atomic_Mireal Pivision, Hyd.
4, Incharge, Be%ch Sand & Offshore Inv. Group ‘Complex,

Bequmpet, Hyd.

5, One copy ?oSri. P.B.Vijayakumar, advecate, CAT, Hyd.

6. One copy togsri. NsR.Devaraj, SC for CGSC,lC f. Hyd.\

7. One copy toaLibrary, CAT, Hyd. |

8. One gpire CORY.

Rsm/-




vy
| =S 2. /3
.
 TYPED 8Y CHECKED 8Y
COMPARED 8Y . APPRQVED BY
. ' ;pTHE CENTRAL ADMINISTR-TIVZ TRIBUNAL
. : HYDTR G0 BENCH HYDTR' 830
© THE HON'BLE 3HRI R.RANGAZMIAN: M(R)
‘ - DATED: ,‘18"7)@
—BRBERYIUDGTMENT
s TUA L NTL /3.2 /0 0, g,
ra
. in. *
G q;'llfjété
.1Dm§;TaD AMD INTERINM DIRICTIONS IS3UID.
ALLOEED |
~"DISOTSEY OF HITH DIRECTIONG
DISHI33EN
DISMA5570 AS WITHORAEN
{ : BRBERTD/RZJICTED
, . AUDRDZR AS TO £0S7S.
s YLKR 11 SOURT
.- Lot L n Spoe Gepy
. T e ;

—F iy . A _
ey garafir wigww 1
Cantraf Administrative Tribunal

Saer (DESPATCH

30 JuL 1998 N

gemar somds '
HYDFRABAD BENCH Jl

teoe,,

1






